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which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

NINETEENTH REPORT

Sardar A. B. Salgal (Janjgir): I
beg to move.

“That this House agrees with
the Nineteenth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 8th Apnl,
1958.”.

Mr. Deputy.Speaker: The question
is:

‘“That this House agrees with
the Nineteenth Report of the Com-
mittee on Private Members’ RBills
and Resolutions presented to the
House on the 9th April, 1858.”.

The motion was adopted.

RESOLUTION RE: IMPOSING OF
RESTRICTION ON PERSONS WHO
HAD HELD THE OFFICE OF

GOVERNOR—Contd.

Mr. Deputy-Speaker: The House
will now resume further discussion or
the resolution moved by Shri Motilal
Malviyva on the 28th March, 1958,
regarding mmposition of restriction on
persons who had heild the office of
Governor.

Out of 1 hour allotted for the dis-
cussion of the resolution, 16 minutes
have already been taken up, and 44
minutes are left for its further dis-
cussion today.

Now, there is an amendment of this
resolution by Shri Keshava. That is
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nut of order. He wants an amend-
ment of the Constitution itself. That
can be done by a direct motion, that
is, a direct Bill and not by any other
means. Therefore, it is out of order.
‘There is no other amendment.

Now, Shri Braj Raj Singh. The
hon. Member will appreciate that only
44 minutes are left, and since there
are a few Members who want to
speak, he should be as short as pos-
sible.

Y wavrn oy (Tedorrars)
Ity wEEY, ST AW & W&
FamragwEa far @ s ag =@
gy | fa=rr &% 5 fav s=afea
#T TF THT ASAITA FAT KAy mar &,
I F A1T IT & AT ;v wfwT frg ag
=27 BT F AYAT S+ fFr ag 3
fr fora® TsT & fga &Y &7 & o %
T Tvg #Y wfasar &7 w17 @1 0
aE | aEaad: s Ty & wieass
® ag oo 5w aw wf fr fagr A
AT AR RIAA 7 gHIe 3
& ga A qS TG IJAT N2W & OAR
TTSaqUA, oY weggvers ATforsens
q=, g w1 § a@e 5 Hfaga
¥ wwSET oAl & faers |¥ go
T 9 fad @ gg7 F afers mt 2w |
gz wfafsar gf f& fedl v sgE
usaaTa & fad ag 3faa wfi ar fr ag
TH A T\ T ST TAFT &
fa=rs afrer &y Efaaa @ agq w<w@T )
¥ gg AEY Tt 5 T 57 I Afeaaw
ufysT &, 39 *t ag BT 2}_A—IE
qF T T FT ¥ F, AF TF «BT
AT TEATA § AT TF BT T T AT
arfed— 3w Ta= arawas v fis ey
WY qAgE asaarer w1y, A feely I
safe Wy, S % Tva & ey wiafessa
qF 9T TE IHT g, IT FT HE wH FG7
¥ qger ag s wnfed fs 3w wrww



o oY witrest WY wrfr oy ol agwrar
ur swefre grar § fis oft ot @ 9w Wt
¥ TR § 9 ¥y wiwet Wy gl
qr oix 2w ¥ arafost wY ag S
¢ AW T 937 fie o sufer oF
BT RIS, Tty ar AT
WER T, I HY waR g B A Wy
o oy dyfae s wfgd faed awr
oY wfrsst Y it w afw aw 1 A W
g fv xu acg W sgaear wET agy
T Y T & 1 4y A W T
o, oY fggeara d¥ 1w gow F—
0 o H—aradt & qx ¥ Sy
graEgear O Wik urit ¥ fad i W
@ wrawasaT §, 9% A0 www F af
WAT | W W Y e amT ey @,
g v aFe AT AT 1 wrr
A vy Acg Tl A AT wX go §,
T I %Y | N, oY qar worar § s
wq ¥ o oty wdt # 3] e g,
SY ar &Y w a1 ® Ara F aff
R, fom w) W agn 7 $3X w7 gwwx
ai faer @wT, ar oY gAY & e oA a
AT A ™ | UFH $ T I
a1 & 1g oF Q¥ A §, Y Gomwr
# e #AY 9% 9T w1 A | w0}
oF FE e W F qer @4 9,
I B YN ¥ T T FEU I TR
ar fggr war 1 Wy A &
TR W & TF §q J T TS, IAI N2,
H,warii§ PR T IQ T F gF
s faady wY ag waws faar fe ag
AW T RAT R AAE, ag
o AT # folt yora § 99 el g
TR | W AT T TAT AW T A4
aT et T § 1 QW St Y g
qx fwst ® s faws Y afesst aff
v Y | WX WTT QX Wi WY W OF
O Wl g gF Y, o A
Wt g g O § N T X g
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2 § W for wr e sifver faw
wren §, sifiveer fopy s §, STt s
T R Y A W WY vy wr e
?thiwﬂwﬁmwm
]
A WTOWT # T w W ¥ f gATNT-
o= i ag aATeTe R WY fiyerr ar e

wLATA FL, RN WA ST
v 1 %Y, afew aww v oy § wafs @
g 9T A frwrt WX wATn Wy fis
fire wog ¥ safienit off el ox g frg-
w fiear wid s wr fipgearr 4% TOw



worey & i wff o eyl

2wz wnfe Al 7w A § Wi
Iaeaw wiew ;. W IS agr
o aft wer wfgd

TITTUW WERT T AR ¥ Ay
e faege iy ares ff § W AR

& s ofi @ &, Iyrse e,
g rEn AR § e g ww o W
arQ WY ST ¥ aw agier T WY
oY § | W R g awd ot
wE wigg

¥ g ff arw & o o ke
w3 W § fn ol s gt A fear
Y §, SEET EX UEET ¥ sl w1
el | W e ¥ g A w
®T YW a7 wrewq gur fu ww v F
forw qEt &1 agwa &, fow W wET
YN §, TN T J B oW Ay .
fadw faar w3 i A adww
Wy sdE. .. ..

JUTSTR WHAT : wEAAT ¥ wwd
< WY fawarw a4 w1

ot waox foyg : QTER wIW w2
¥ AT AT 99 AEW | W gfe ot
g

Ao o § falew wow
wigaT g 5 ar @Y 5@ ff agww andt
qET 9 G & AT FY WA 7 A i
ww Ta far wmar § o) SEW WS

A T W A WY awndY
N & b wgE T wfaw fad wiA w fde

The Minister of Home Affairs -
(Pandit G. B. Pant): That is a re- T & WX T TN fod o T W)

flection which he should not cast, wgt a% ™ - t
Mr. Deputy-SBpesker: He should R T feqy ST qui forg ¥
not indulge i uch ks inst 3 , o
Govemots’.. in 8 remarks agains - & & sfr
=t warerw fay: & Faw waen A i b ? ﬁ;‘;'« e
¥ K fe T & 3w Pandit K. C. Sharma (Hapur): The
wwar &1 sfaffiew s a 12w W Governor’s position under the Con-
T O W W AT | § stitution is that heistherepresentsn;
tive of the President of the Union.
e sf ﬁ"".’"' Wﬂm‘; Lm“( o far as that function is concerned, it is
WIS "i’ﬂt ITH ery important. A certain dignity is
ﬂﬂ*ﬂﬂﬁmﬁ“ﬁ“ :ttachedt_oit_. Butc_theremothcr

functi 1if hich 11y
wvild o' g Wt 7 ¥ ¥ wr wfafieer mp%;:n‘umw;_p:' mon“'mw’:“‘m“
o oY feafe 3 ff QR ¢ For instance, the lawyer’s function is



ﬁthohminstnnnentinthecnuae
of administration of justice. I regard

it s the noblest office in human
affairs.
Shri Tyagi (Dehra Dun): Question.

Pandit K. C. Sharma: If he questions
this, I may quote a great jurist who
once said:

‘“When truth and justice vanish
in the world, you will find them
in the mind and heart of the
lawyer.”

This is the history of the world, and
the liberty that we enjoy is the liber-
tv given by English Judges and
English lawyers. Otherwise. . .

Mr. Deputy-Speaker: The hon.
Member is drawn into a controversy.

Pandit K. C. Sharma: 1 am sorry,
but hon. friend wanted a little infor-
mation.

So what 1 beg to submit is that we
are at a stage of development
world affairs wherc it is not the per-
son, however great he may look.
however grand his personal looks be,
that is important, but it is thc tune-
tion that is important. The moment a
man goes out of the office, the dignity
and importance attached to that office
passes off to another man who comes
to that office. The man who goes out
of office serves the community in
other different ways. Therefore, the
proposition that the dignity which was
attached to the office should pass on
to the person after leaving that office
is an impossible proposition.

Another aspect of the question is
that our people and people in other
countries too are quite well informed
to be able to differentiate between a
man in office and a man out of office.
Therefore, to argue that he would
abuse his position is taking the com-
mon man’s intelligence too near the
ground. The common man, as the
varfous election results show, the
talks in the cities show and discus-
sions In newspapers show, is quite
intelligent to distinguish between right
and wrong, between what is important
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and what Is superficial and between
what iz desirable and what is other-
wise. Let us depend upon the come-
monsense and intelligence of the man
in the street. I submit that a Gover-
nor after leaving office should have
as much right to take to any profes-
sion or trade as any other citizen,
because he does not lose his right to
be a citizen of India and to enjoy any
of the fundamental rights given to a
citizen under the Constitution.

Shri Narayanankutty Menon (Mu-
kandapuram): My hon, friend, Pandit
K. C. Sharma, said something about
the great legal profession and also
the sayings of great English jurists.
Both English and continental jurists
have said so many things, and ‘what-
ever they have said about the great
and noble profession has cooled down
to some sort of metaphysical legalism,
and sometimes when they talk about
unrealistic things, those legalisms will
be carried to the point of absurdity.

When my hon. friend said that the
common people in India were intelli-
gent enough to distinguish between
personalities and the avocations they
sought he was forgetting a fact,
namely, because of the nature of our
Constitution, we ourselves would, by
allowing the Governors to practise in
certain avocations, becoming to cer-
tain contradictions. That is the point
I want to put before this House. Under
the Constitution, the functions of a
Governor as Head of the State are
manifold, one of them being to assent
to Bills. After being satisfled about
the constitutional validity of a Bill, he
assents to it. The presumption under
the Constitution is that the Governor
as Head of the State, having been
satisfied that the provisions of the
Bill conform to the provisions of the
Constitution, gives his assent and the
Bill passes into law. Fortunately or
unfortunately, after the five year term,
His Excellency the Governor goes out
n? office and dons his lawyer's robe.

15 hrs.

The client is affected by that plece
of legislation for u hich he has given
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of this ex<Governor lawyer. Accord-
conception

request to represent his case before a
eourt of law. Naturally, when the
client’s case is that he iz affected by
the provisions of this plece of legisla-
tion, he will have to question, some-
timyes, the wvalidity of this legisiation
before a court of law and say
that such and such provision of
an Act is unconstitutional, and
that his client should be taken
out of the purview of the particular
legislation. When the ex-Governor
appears before the court and submits
that the provisions of the Act ure un-
constitutional or that those provisions
are ultra vires or are against article
19(g) of the Constitution, the learned
Judges would be entitled to ask the
ex-Governor, ‘Are you not responsible
for assenting to this Bill, having fully
known that this was unconstitutional’?
Such unhappy and embarrassing cir-
cumstances are bound to come up if
ex-Governors are allowed to practice.
Have we not, as a developing young
democracy, our own duty to see that
such embarrassing situations do not
arise?

The second point is that the office of
Governor and certain other offices
under the Constitution have got certain
respect attached to them. We have
not, as human beings, overgrown our-
selves like mythological deities who
are above personalities. We will have
to be realistic in these cases and we
have got to bear in mind that when
. these persons come out and take up a
particular case, they carry their
respect even out of office and are likely
%o influence others.

In conclusion, I would say
of the psychology of this Resolution,
for its introduction in this House, I
will not—1 cannot and I do not wish—
to refer to personalities. But, why
has this Resolution come before this
House? It has got an immedinte pro-
vocation behind it. It has got a psy-
chology behind it. It was because
some people in this country who ocught
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to develop conventions themselves did
not think it proper to develop them in
that way. That is exactly why this
Resolution has come before this House.
It had a very tremendous psychologi-
cal effect upon very influential sections
of the people and ws a refliection of
that it has come.

Even though this Resolution as it is
may not be acceptable to Government,
I appeal to the hon. Minister to think
over this question whether any immu-
nity should be conferred upon these
Heads of States or whether some other
method should be found so that these
embarrassments, these unhappy con-
ventions should not develop, so that
through the Constitution by which we
are just nourishing our democracy we
can have our own healthy system of
democracy.

Shri Keshava (Bangalore City): Sir,
I rise to oppose this Resolution. In
fact, this Resolution contemplates, in
a negative way, to disqualify the peo-
ple who have been occupying the posi-
tion of Governors from following their
own professions. My respectful sub-
mission is this. Any amount of legis-
lative measures will not serve the
purpose the Mover of the Resolution
has in mind in moving this Resolution
before this House. The least a Gov-
ernment interferes with our life the
best Government it is. I would not
like that the extraordinary intellectual
capacities or professional capacities of
any individual, whoever he may be,
should be denied to his countrymen,
simply because he was Governor for
a time or acted as the Head of a State
for some time.

Another thing that I would like to
bring before this House is this. Even
if we accept the argument that has
been put forward just now by Shri
Menon, there is no use disqualifying
a Governor completely. Even if his
objections are to be upheld, then such
a person should be disqualified only so
far as the State in which he acted as
Governor is concerned. Lately, we
have allowed even the Chief Justices
of High Courts to practice, after re=-



_tirement, in courts other than those
- over which they presided. In that way
also, it is objectionable totally to dis-
quality the Governora from following
their avocations in life. It is not
acceptable.

Apart from professions or avoca-
tions, even so far as the Membership
of this Lok Sabha is concerned, in
fact, I may bring to the notice of this
House that the fourth bench of the
first block here consists almost entire-
ly of ex-rulers. You find ex-rulers,
ex-Ministers and ex-Governors and ex-
Maharajas, all of them there. It does
not mean . . .

Shri Thirumsala Rao (Kakinada):
There are 3 present Ministers also.

S8hri Keshava: No proper profes-
sional etiquette would allow at any
time the supposed competition that
may be brought about by the entry
of the ex-Governors of States into
that profession. If at all any restric-
tion is to be placed according to this
Resolution and if at all a convention
has to be established as Shri Menon
just now mentioned, it is a matter for
the individual himself and, as such,
the legislative prohibition that is
sought in this particular cmse is ob-
jectionable. When we want to esta-
blish a socialist State what harm is
there? On the other hand, I would
like to suggest that it is very compli-
mentary that the gentlemen make up
their minds to join the rank and file
of the profeasion and start practice.

I do not agree for a moment with
the observations made by the Mover.
He said—I did not understand him
completely but, in a way he said:

g ogoi fogr W wad &
firet wat o7 <@ § ) faoww § ar 7y
grawwgmragdfe & Qwew 32
wd § | faeme fired af) o § 1
Under these circumstances, it is not

desirable at all that we should intro-

duce wholesale disqualification for the
ex-Heads of States.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava. He will also take as
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much time as the other hon. Mem-
bers have taken.
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foifen s wra wla)
®r Wiy s awar § 1 ¥ e § e wr
¥ fir N 3| g TR A
QU & Forer & e o Yt § o e sfigear
wifgear we v AT W T A| Ty
¢ ooy A 9T, a1 aF a2 fafreeQ #
TR 9T g< WiLHT WYHT A7 99 ovar
%1 A gg i whewew Al R aw &
|TY QT ATAT Tt WL g T &, TR
&1 a1 FrawT g 1 Ay N amw e ?
WTHGT I AT &7 AT VDRI § 1€ W
% "IEHt § ¥ @l &, Wg "
& g #rk N 1 wafod F wEr §
frmagsafaamsad 7 wg@
dtar fr e Fawdftsr & 1 dfew
AT AT § a9 &, WETenT iy g
qF¥ gy, afewr o 2o fifod , gfai @
fagtad wradi & qr armE fr Q1

IR AT ¥ T AR AT WY
wEET | I % aeg@ 9% W g
ot aiHE /7 FTH FEAT & 1 yw TR
qa T agt &S gu d ) F g WEgw
g fe ag wt fere R & o 9w
e #T aos afira §f @ IuH ww
Qaaw § ? # fafaae & al< o o i
N adtwe Tl ¥war ) FEg-
aq & =t ot § 5 ag g ow et
wT ew § fir ag Y I fedide @
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wi wg Jfewrers wor fr wit 1 R ¥ )
qx wgt T Tt ¢ A T g WY
qal TR ST N A 2w §
qeT gt § fe wr Iy W€ Jur
faerefY & ? R/ qupm wrgat g i qafaw
afaw s F % A A T ¥ 9%
¥ feerar iy § O 9% qe WY WY
|7 e gar & oy fis ¥ fenfady
¥ O qur forgfr agc wT w® ?
R @ IR X AT Taer WY sqEewt
ol ¢ 1w ure g € e s Ay
%7 femt 1% & T N e @,
AT AT I3 Arey Wk Faer s vl o
# wwwen § B T o ww ¥ 9
Y E g wnfed fv g arg §F o
IAEA BIMHeT UEE ¥ wgew v X |
wa W A9 ug awed § fr ag gf
TG B A g T @ IET E W Iy
femt R v ar = wT 3w &
TFHT FAT AR A 717 I9F ATER
Farer i #T X Y fr g oo @
fod qwtc Ay & 1 xw aeg oY srrew
ol =it < oF ey <Y 3w WER A femmx
rar & =T s g 7w gl § @
ITHT AYAT AT AT FR §F QAT
T ar Ia% o 3t e S 9w &
T ATE AT A FAT FT gHFEE HY 09
I fagwa & AgeH v @ 1 TR
THTET AT T Y A€ = o wnfgd
fr a9 qo w5 A g # o W
Y ez A R FwTerft weEg W
G ¥ Wl wgew v@ ¢ 1 g wide
N 7y wafgw el & fr awT ¥
ofre # % fa? ¥ w& W T
fa® Wi ag g3 OF Jwardy w7 glaady
g% ¢ fv ag w9 ) afre ¥ fedlw
Y| xafad { wwwar g fr o ag -
o AW § @y Wt Hopar e F
T T 1 ¥ wifesr AT &) W



Shri C. R. Pattabhli Raman (XKu-
bakonam): Sir, frequent references had
been made to the oath taken by the
Governor. I shall confine myself {o
two or three legal aspects of it. 1
shall in this connection refer to article
159 of our Constitution which says that
the Governor should make and subs-
cribe an oath or affirmation. During
the period of his office, he is bound by
it. 1t has been said that by doing so
he cannot argue as a lawyer against the
various legislative enactments of the
State. This, 1 submit, is wrong. The
Governor does not get a pension. There
are some Governors to-day who are
heads of business houses. Some are
in the present House. If you pursue
the matter to the logical extent
of the Resolution, it will mean that
you will have to amend article 19 of
the Constitution guaranteeting the
Fundamental Rights to practise one's
profession. There must be a proviso
saying: ‘provided always that it shall
not apply to persons who have held
the office of Governor’. That, 1 am
sure, is not in the contemplation of
the sfover of the Resolution.

To say that a Governor, by appear-
ing before a court, influences the
Court is hardly a compliment to our
courts. I do not think, may I say with
great respect, that it makes any diffe-
rence to the Judges as to who appears
before them. The case wins itself or
loses itself. Much depends upon the
advocacy also. But to say that because
a Governor appears in a court the
result of the judgment would go this
way or that way is hardly fair to the
Judges who are adorning the various

" benches and the Supreme Court.
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There was also another reference.
I would not refer to it in detail. But )
am surprised that Shri Narayanankutty
Menon should refer to the ocath taken
by a former head of the State Mr.
Bulganin is now in charge of a bank.
He was in the position of a Governor.
He was much more than a Gov-
ernor in fact. In that ideal State of
my good friend, Shri Narayanankutty
Menon,, Mr. Bulganin’s predecessor,
too is somewhere functioning in Sibe-
ria as the head of an office. So, to say
that simply because they subscribe to
an oath, they should not function when
they are out of office is wrong.

There seems to be some approval
when my friends referred to the con-
vention in England. In England, such
people may be elevated to peerage.
But a Lord Chancellor was so broke
when he was retired. Everybodv
knows. Lord Birkenhead wanted tc
practise. Leading businessmen then
met together and gave him some
chairmanship of some company. Fe
was actually Lord Chancellor. That
is the instance of England. .

We can envisage things here. To-
morrow a middle class person may be
taking up the governorship and be-
come the Head of a State. When hc
goes from that office, he gets no pen-
sion at all. I do not think he has got
any rank. Except in the case of some
service men who have become Gov-
ernors, when the ordinary individuals
or non-officials leave that office, they
again become ordinary citizens. There
is not even any protocol giving them
a rank. So, taking all these things
into consideration, I submit that this
Resolution is bad.

The Minister of Home Affaizs
(Pandit G. B. Pant): I have gone
through the text of the speech del-
vered by the Mover when he placed
this Resolution before this House. 1
had also the privilege of listening tu
the speeches that have been made to-
day. I can appreciate the reasons that
impelled the Mover to move this Reso-
lution. I wish, however, that it had
been possible to deal with the subject
in a more impersonal way than this
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debate had actually shown, for
as possible we must care for the
ments of persons, who are not here in
the House and avoid criticism of their
conduct. Actually, an ex-Governor has
been mentioned by name. But apart
from that, pointed references had been
made by the hon. Mover to indicate
the Governor he had in view. I can
only say that the distinguished fellow-
countryman of ours to whom he refar-
red has rendered many valuable ser-
wvices not only in the field of politics
but also in cultural, educational and
social spheres. Even now, I under-
stand, he devotes his net professional
income to an institution which he has
established and which he is nursing.
All that he saves from his professional
income, he has earmarked for a well-
known institution of which we have
got a branch very close to this very
piace.

However, the question has to be con-
sidered in a detached way. Should or
should not the Governor be given the
freedom to carry on his profession in
a legitimate way, after he has quit
the office of Governor?

The question, 1 think, can admit only
of one answer. My own feeling is
that although we claim to be demo-
cratic and, some of us, also to be very
forward, still we have not yei shed
off outmoded notions which ure not
consistent with the basic fundamentals
which must guide the citizens of a
democratic society. What difference
does it make whether a person has
been & Governor, or whether he has
been a trader, or whether he has been a
olerk? So far as our society is con-
cerned, all men have equal rights and,
except where for the protection of
society certain restrictions are consi-
dered to be inevitable, no one should
be deprived of his liberty of doing
what is legitimate and lawful.

A Governor upholds the dignity of
the State. He is the symbol of the
status and of all that the State stands
for. So, as long as a person is a Gov-
ernor he should be treated with be-
coming respect—though I find that

so far
senti-
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here, sometimes, even this elementary
rulte is forgotten. Some of the hon.
Members here seem to think that a
Governor is dignified enough and he
can over-awe the judges when he
appears before them even afier he has
ceased to be Governor; but so far as
this House is concerned, Governors can
be attacked and maligned here even
when they are acting as Governars.
I do not know how far the two atti-
tudes are consistent. However, that is
a minor matter.

Now, a Governor is no more than a
citizen after he has ceased to be a Gov-
ernor. A Prime Minister is no more
than = citizen after he has ceased to
be Prime Minister.

An Hon. Member: Also a Judge.

Pandit G. B. Pant: All citizens are
equal. A Judge is no more than a
citizen after he has ceased to be a
Judge. Wherever any restrictions have
been considered necessary, provision
has been made in the Constitution.
In the case of s Judge, there is a pro-
vision that he should not practise in
the State in which he has functioned
as a RHigh Court Judge. In the case
of a Judge of the Supreme Court there
is a provision that a Judge of the
Supreme Court should not practise
after retirement. There are also pro-
visions to the effect that persons who
have served as members of Public
Service Commissions should not be
given any office by the Executive.
Well, wherever the Constitution
makers thought that for safeguarding
public interest, some sort of restraint
was necessary they did the needful.
A Governor holds a position which
invests him with a certain amount of
prestige and dignity during the time
he represents the State; but after he
has been relieved of that office he
stands on a par with other citizens,

Why do you want to treat him on
a different level? In a democratic
society, the effort should be to treat
everyone as equal and no ane as &
superior. But those old notions linger,
and we still seem to have relics
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ot the feudal age either around us or
in our minds. They continue to grip
us

Shri Braj Raj Singh: You are keep-
ing it on.

Pandit G. B. Pant: Now, let us look
at the question from the practical point
of view. Whether you give pension
or not, that has toc be considered. But,
apart from that, I say, in free India if a
person is capable of rendering any
service his talents and his experience
should be utilised. No man’'s time
should be wasted and no man’s experi-
ence should remain unutilised, because
if we condemn people to enforced
idleness then the society suffers, not
merely the individual. Work and
labour are the main desiderata of the
day, and everyone should do whatever
he can and should put in the bDest.

Everyone should work as hard as he ,

can. This is what we need today.

But, supposing we are to ask the
Governors not to do anything but to
lie in their sofas, what would we have
to pay to them? A Governor’s term
is normally not more than filve years.
We have 14 States and there will be
14 QGovernors. A public servant is
ordinarily expected to serve for 30
years if not more, so that for every
public servant who serves for 30 years
there would have to be six Governors
in his State each serving for five years.
There being 14 States there would be
84 Governors. You have to give u pen-
sion to each, and as the whole of the
argument is based on the assumption
that the Governor is somewhat of a
super-human being, I think the pen-
sion would have to be also sufficiently
adequate and befitting one. Why
should we spend such an amount in
paying pensions to 84 Governors for
the time that m public servant takes?

Shri Braj Raj Singh: He can culti-
vate the land if he so desires; there
is no restriction on that.

Pandit G. B. Pant: Very well. There
is no restriction, and that is what he

is doing todsy....
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Shri Tyagi: Or, sent to prison or
kept under detention.

Pandit G. B. Pant: At least the re-
mark indicates that there would be no
restriction in respect of a number of
professions.

Mr. Deputy-Speaker: When he was
Governor he would have gone to the
tiller.

Pandit G. B. Pant: So it comes to
making an invidious discrimination,-
that if a Governor was an aristocrat,
if a Governor was u landlord, if he was
a trader, a director in industrial firm,
a managing director as some of them
were, then he can revert and go back
to his profession again, but if he was
a lawyer, if he was a doctor, if he
was a-teacher—because all these pro-
fessions involve a certain amount of
competition—then his entry back in-
to his fold should be barred. I do not,
I submit, appreciate the logic of it, and
I wonder if any other person who takes
the same view of things would be able
to do so.

So there is hardly any force in the
argument. Then, you must remember
that the times have changed. In the
olden days the Governors used to be-
long mostly to British aristocracy and
the Lords in those days had very fat
incomes. Now even they have not got
those resources which they possessed
in the olden days. If you do not allow
these men, the commoners in the
country, to go back to their profession
after they have served as Governors,
then what would be the natural conse-
quence? You have to appoint as Gowv-
ernors men who have ample means
and who can live comfortably after
they have served as Governors and
maintain what you consider to be their
dignity. Thus, while making this pro-
position, you are really suggesting
that the post of Governors should not
be given to commoners of this country.

Shri Braj Raj Singh: There should
be no such posts.

Pandit G. B. Pant: That is a differ-
ent thing—there should be no Gov-
ernor altogether—I can understand
that well. But that is not the reso-
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tution we are considering, fortunately
or unfortunately, nor any amendment
to that effect has been moved nor has
that noble suggestion, a novel one too,
been made by the interrupter even
in the course of his speech. So, I need
not take further notice of that.

Sir, the point is that we have,
according to our Constitution, accord-
ing to our practice, prescribed that
even where a person has been charged
with murder we shall provide on be-
half of the State a lawyer to defend
him; so the State is expected to se
that every cause is fully pleaded before
those who have to form an opinion. So,
why should there be such an amount
of perturbation because a particular
lawyer appeared in a particular case?
That does not make any difference.
There were others, and more eminent
ones, appearing on the other side, and
if justice has to be done and the pre-
sent system has to be maintained, then
the honourable profession of law has
also to be preserved, because the pre-
sent judiciary cannot function without
the aid and co-operation of lawyers
and judges. And the more eminent,
the better eguipped, the more erudite
a lawyer is, the better it is that he
should have the opportunity of going
back to the profession after he has
been relieved of other duties. Whether
he should do so or not, that is his
choice. It is not only that of the Gov-
ernor. There are many: others our
Chief Ministers, and some of us who
happen to be Ministers here; we are
also connected with the appointment
of High Court judges and sometimes
of Supreme Court judges. I do not
know what we will do when we go
out. I am too old, but there may be
yYounger men. But would you say
that no Member of Parliament wields
suthority over us? A Member of
J'arliament wields authority over us

tvo. We may have some connections
with others.

Shri Tyagi: At least the hon. Home
Minister should not—who appoints
judges.
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Pandit G. B. Pant: Yes; so far as I
am concerned, I agree. I think we
must now look at things in a rational
way, with greater faith in our people.
Whether you appoint me or I appoint
you, I expect that you will do justice
by my opponent if I am not in the
right. If you do not follow that prin-
ciple, then democracy cannot flourish.
So, that should be the principle which
should guide us.

There were some observations made
that some persons have been appointed
as Governors though they had not
succeeded in elections. I never knew
that the post of Governor is an elec-
tive one. Our Constitution does not
say that a Governor is to be elected.
But along with that there was another
inconsistent remark that persons who
had succeeded in elections and who
had been elected as leaders of theilr
parties had been appointed as Gover-
nors, and that they should not have
been appointed as Governors, because
they had succeeded in the elections.

Shri Braj Raj Singh: Because they
could not continue as leaders of their
parties.

Pandit G. B. Pant: 1 wonder if the
hon. Member who has made the bbser-
vation can claim to know more about
parties than those who belong to the
parties themselves.

Shri Braj Raj Singh: This is a new
interpretation.

Pandit G. B. Pant: The fact remalns
that so far as elections go, there can
be no dispute that those persons had
been elected to the legislatures. Is
that too disputed? That is not. BSo,
when persons who have been elected
to legislatures, and who have also been
elected by their respective parties
as their leaders are chosen as Gover.
nors, then there is a caveat lodged,
and we are told that that is wrong.
If persons who failed in elections are
appointed then that too is wrong.
And if persons who do mot belong
to -either of ‘these categories are
appointed then that too is wrong.
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Shri RBraj Raj Singh: Unfortunately,
the hon. Member belongs to the Con-
gress Party.

Mr. Deputy-Speaker: Order, order.

Pandit G. B. Pant: So, I do not
know if you can create a new gener-
ation over night for service in the
States as Governors, I venture to
think that there is no substance in
this resolution. I need not pursue the
matter further though I could have
advanced a few more arguments. I
hope the mover will withdraw the
resolution.

st NAT T AT (WS-
Hag—wgfaa orfaai) :  amdg
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F Tega v #t ¥ gy 35 of
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Mr, Deputy-Speaker: Has the hon.

Member permission of the House to
withdraw the resolution?—I find

(L1
tation of the System of
Examinations
neither ‘Yes’ nor ‘No’, I shall put the
resolution to the vote of the House.
The question is:

“wIhis House is of opinion that
suitable steps be taken to prevent
persons who had officiated or
acted as Governor of a State from
accepting any competitive avoca-
tions or assignments for profit.”

The Resolution was megatived.

Mr. Deputy-Speaker: The resolu-
tion is lost. We shall proceed to the
next resolution.

—

RESOLUTION RE: REORIENTATION
OF THE SYSTEM OF EXAMINA-
TIONS

PDr, Gohokar (Yeotmal): Mr.
Deputy-Speaker, I beg to move:

“This House is of opinion that
with a view to raise the standard
of education and ensure the pur-
suit of study more for the sake
of knowledge rather than merely
for passing examinations and thus
to bring in a generation of better-
equipped teachers and better- in-
formed pupils, the entire system
of holding examinations prevalent
in schools and colleges may be re-
orientated and new system of as-
sessing progress and merit based
on a series of regular monthly
tests be introduced.”

I bring this resolution with a view
to changing the present system of
examinations. We have seen for the
last so many days that this system of
examinations has given rise to a great
indiscipline among the students. In
fact, we must remind the students as
well as the teachers that they are a
privileged group and as such they
are under a deep obligation to the
community and to the country. It is
estimated by the University Education
Commission’s Report—that Commis-
sion was under the chairmanship of
Dr. Radhakrishnan—that the commu-





